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(b) The en'ry fee has been introduced
to discourage overcrowding in the passenger
lounges at the airports and to facilitate
expeditious movement of passengers and
their baggage.

(c) The revenue is credited to the
Consolidated Fund of India and is not
specially ear-marked for any purpose.
However, the Fourth Plan contains provision
for substantial improvemcnts to our four
international airports where this entry fee
is charged.
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SHORT NOTICE QUESTION

Reported Statement made by the Minister of
Railways at Chhapi (Gujarat)

+

SNQ. 17. SHRI N. K. SOMANI :
SHRI RANDHIR SINGH :
SHRI SHIVAJIRAO
S. DESHMUKH :
SHRI ERASMO DE SEQUEIRA :
SHRI SAMAR GUHA :

Will the Minister of RAILWAYS be
pleased (o state :

(a) whether he, while addressing an
election meeting at Chhapi (Gujarat), made
certain promises as regards stoppage of mail
train, starting new trains, providing addi-
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tional facilities for local railway colony
etc; : -

(by if 'so, whether it was proper on

his part to make such policy announcement
while addressing an election meeting in
favour of a Congress candidate ; and

it amounts to misuse of
voters of Banas-

(c) whether
office for influencing
kantha ? . _

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) ; (a) No, Sir.

(b) and'(c). Do not arise.

SHRI N. K. SOMANI : Just yesterday,
we had a Calling Attention Notice by
Shri Nath Pai on this very same
subject,—misuse of Government apparatus,
machinery, equipment, officers and all other
things, in a State like Jammu-and Kashmir.
And today, once again ‘we have had a Short
Notice Question on these malpractices which
are a shame, and these Ministers make
these eléction campaigns and have ‘these
various meetings for -captive opportunities
wherever they get just for disbursement of
favours, for misuse of these facilities and
brandishing these promises which have be-
come a very unholy and unwarranted practice.

1 have got five specific instances about
which promises have been given in the
Banaskantha constituency just last week by
the hon. Dr. Ram Subhag Singh.
This complaint has gone to the Election
Cominission, and .unfortunately, the only
answer that the Election Commission has
given to meis that the papers have been
sent back to Dr. Ram Subhag Singh.
What - kind of justice is this ?

Anyway, I would just quote these five
specific instances which have been raised.
One is that the mail train will stop at
Chhapi ; the second is that there will be
an extra train betwegn Mehsana and Palan-
pur ; the third is the provision of overbridge
at Palanpur ; the fourth is the provision of
water facilities for the railwey colony at
Palanpur, and the fifth is the surveyof a
railway line betwlen Rajanpur and Harij.
(Interruption) What is the point or oppor-
tonity to make such a detailed investigation
on behalf of the leway Minsstry at a
time like this ?
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DR. RAM SUBHAG SINGH: Sir,
the hon. Member has asked in part (a) of
this question whether he, that is, I, have
made certain promises as regards the
stoppage of the mail train in the meetings
held at Chhapi, and he mentioned about
malpractices. He might be fully familiar
with the malpractices which they have been
indulging in..., B V

SHRI N. K. SOMANI : Who ?

DR. RAM SUBHAG SINGH: He
himself—Mr. Somani. (Interruption)

SHRI N.K. SOMANI: How do I

come in, Sir ? (Interruption)
SEVERAL HON. MEMBERS rose—

SHRI N. K. SOMANI :

I have given
specific instances. .

DR. RAM SUBHAG SINGH: I am
replying ; why are they so impatient ?

MR. SPEAKER : Let us hear.
order.

- Order,

DR. RAM SUBHAG SINGH: They
are impatient of the election campaign and
they are becoming -impatient here also.
Nobody asked me these questions or nobody
asked these favours from me. There were
two meetings at Chhapi. Not even a single
individual at the meetings got up and said,
“Give us thesc facilities.” I do not know
wherefrom the Swatantra Member has
manufactured these points. These are
absolutely baseless, incorrect and unfounded.
(Interruption).

=it wy foem @ 3T smaear w1 owE
gk Ee gEuw g fs @R ol mw
AT FT WINY 3 F R § AR @A
F FAT S TOATH O @ F 1 @A A
#Y sifeqareadl § 1 ag T F Rl
A AR RE?

=t wueik fog 98 soaaA s

g
DR. RAM SUBHAG SINGH: You
are going to forfeit your security.

AN HON. MEMBER : Is he makmg
a ground for an- election petition ?
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MR. SPEAKER : Order, order. Itis
a Short Notice Question. Members can

ask only questions. (Interruption)

SHRI N. K SOMANI :
pletely wrong.

That is com-

SHRI H. N. MUKERJEE: In the
course of his answer, Dr. Ram Subhag
Singh said certain thing which violate the
order of this House entirely, because he has
made allegations against a member in a
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he did not say anything. But as a report
he said, . . .

SHRI N. K. SOMANI : What kind of
report is it, Sir ?

MR. SPEAKER :
information ?  What
Somani has done ?

Have you any
is it that MR.

DR. RAM SUBHAG SINGH : He
asserted that these malpractices were in-

fashion which I sub is impermissibl It
calls for your intervention at this stage
before he can ask his question.

SHRI N. K. SOMANI:
viour is most irresponsible.
withdraw it.

His beha-
He should

DR. RAM SUBHAG SINGH : Why ?
You must withdraw the bogus allegations
you made. All these allegations are bogus,
manufactured and fabricated.

MR. SPERKER : Order, order. The
moment something was said by Dr. Ram
Subhag Singh that he knows the Swatantra
Member, Rangaji objected to it and asked
what is it that he knows. Before anyone
of you get up, either Mr. Somami may
insist that Mr. Ranga's question should
be replied to or he may put his question.
Or, Dr. Ram Subhag Singh himself
may explain. Why should so many of you
get up ? Rangaji has asked, where is it
that Mr. Somani comes into the picture
now and how is it that he is aware of these
things.

SHRI HEM BARUA: It is not a
question of Mr. Somani coming into the
picture. According to the rules, the purpose
of the Question Hour is to elicit information
and minister should give information. He
shou'd not indulge in invectives.

MR. SPEAKER : That is exactly Mr.
Ranga’s objection. Let us give a chance
to him to reply.

SHRI HEM BARUA: When rules
are not followed, is it not your job to give us
protection ?

MR. SPEAKER : The point is simple.
Dr. Ram Subhag Singh has said that
about the stoppage of the mail train etc.,

dulged in ; Therefore, I said, I did not say
anything ; it might be your monopoly to
indulge in malpractices.

SHRI RANGA: It is open to my
friend to say that this is not correct.
Various other instances have been cited.
He could have said that he is not aware of
them or they are not cosrect. But it was
wrong on his part to say, so many things
can be said about Mr. Somani. Mr.
Somani is a member of this House. . .

=it fanyfar {m : Wit Trm g g
S W T S F AT E
SHRI RANDHIR

Ram Subhag Singh is
minister.

SINGH: Dr.
a member plus

SHRI RANGA : My hon. friend is
young and bellicose. Therefore, he is not
prepared to give the answer, but he is pre-
pared to box with everybody else whether
he is provoked or not. (Interruptions) 1
want it to be on record that I take very
strong objection to the unnecessary remarks
he has made, . which are thoroughly unjusti-
fied. It is not proper and decent. We do
not happen to be in Government.

They happen to be in Government and
therefore they have to give the answers.
We need not have to answer anything at all.
We are prepared to prove that Shri
Somani has not indulged in any wrong
activity or wrong electioneering or anything
like that.

Dr. RAM SUAHAG SINGH : It was
he who used the word “‘malpractice’™ first,
and if he wants that I should accept that I
am not going to do that.
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St iy femd : AT ETIRE WG ;MET
7z ¢ fr gt age & faars o=
g § w3 qx fFar aan qr--

SHRI RANDHIR SINGH : Sir, how
do you entertain points of order during
Question Hour ?

MR. SPEAKER :
of order.

st ng fawd : @A AT FT AHAT
I FAET & IAY TAT A IF AIAG X
daat frar fs R 1% ¥ Sfeew
VT FW A4r fFAT SR Sw g A9
T @EfF RN IR A G QA
=R grE A1 w1 W fear @) T
FugEr Ao 1 81

There is no point

wene "Ry, AT g7 qErAg &
g FY AT E g S MAT R a®
A AURM E, T gfage R
afrq 9g “qoTa cIasq’’ § ;T IFT )
“qIT TAAS’ F AT a8 WAl 2
s fRA A wz foar & &Y Y & ad
frar g frar @ &) e oEERE’ ¥
frar 1 = A TR ST IEF AT
adl & | 9TAT FATAT § A AT -
Sq"’ 9T AT AEC) WA § WA
zré %1€ %1 wowq fear & s EvwTr
AR TLANT WIAT FAAT & 1 WA
AT A1fEq A AT oEEE F ST
At Tifge |

off Ty T : 77 AT FT FAL F
® &

DR. RAM SUBHAG SINGH :
be his paper.

It may

MR. SPEAKER : We should not take
it too far. Shri Ranga has protested
and it is on record that he has protested
(Interruption). You gamnnot expunge unless
it is unparliamentary or something like that.
Rules do not _give authority to expunge
anything that 1 do not like.

3
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SHRI H. N. MUKERJEE : Sir, 1 want
some guidance. What happened here was
that in the question there was certain
criticism made by the hon. Member and
the Minister answered by saying that
malpractices were being committed by among
others the hon. Member. Do I take it
that without any intervention from the
Chair this kind of statement either by the
Minister or by a Member would pass just
like that with impunity b my feeling
is that the reading of the rules, the letter
and the spirit of it, certainly precludes the
use of such allegations in the House. That
is why it is a matter of order where my
very humble submission is that immediate
intervention of the Chair was called for ;
only on account of, perhaps, all the noise
that took place that intervention is
delayed.

MR. SPEAKER : The question asto
when to intervene is left to the Chair.
There are certain rules which state what
should be expunged. It is not as though
every allegation that is made in the House
can be expunged. When an hon. Member
is allowed to put a question the whole
preface that he makes is full of allegations.
Am I to expunge that complete question ?
It is being done so cheaply and easily here,
that before a question is put the hon.
Member concerned spends five minutes in
giving a lecture of allegations saying that
the Government does not do this and do
that. Am [ to expunge that also if that
becomes a practice (Interruption)? 1 cannot
allow any more discussion on this. Shri
Ranga has protested and his protest has
been recorded.

SHRI P. K. DEO : Sir, you should also
express your displeasure.

MR. SPEAKER : I know when I should
express my displeasure ; I need not be
prompted by somebody that I should say
this or I should say that.

SHRI N. K. SOMANI : I do not want
these words to be expunged. At the same
time, I would like to reiterate that neither
have these reports emanated from me nor
have 1 any connection with the newspapers
which published this. I strongly resent the
imputation made by Dr. Ram Subhag Singh.
If on the basis of published documents and
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newspapers members are not allowed to
raise: such issues in this House, what are
we to do here ?

DR. RAM SUBHAG SINGH :
has been allowed to be used.

But it

SHRI N. K. SOMANI: Anyhow, my
second question is this. In company with
Shri S. K. Patil, in a mecting of the Cham-
ber of Commerce, did he make all these
promises, or did he say that he will closely
look into thesec matters, purporting to give
the impression to the electorate of Banas-
kantha that if Shri S. K. Patil is going to
win, all these things would be put into
operation by the Railway Minister ?

DR. RAM SUBHAG SINGH : That is
entirely wrong. It has no basis.
SHRI RANDHIR SINGH : In this-

case, the hon. Member, Shri Somani, is an

interested party . in the sense that the
Swatantra Party is contesting against the
Congress. So, his statement cannot be
taken as gospel truth. Now, I will put
some straight questions to the hon. Minister.
Firstly, was the tour official or non-official ?
Secondly, was Shri S. K. Patil, a contesting
candidate, in his company during the tour ?
Thirdly, during the tour did anybody make
the demands which are mentioned by the
hon. Member on the floor of the house ?
Fourthly, is it not a fact that all these
baseless and cooked-up allegations are being
levelled to collect election petition material
by the prospective defeated Swatantra Party
candidate for filing an election petition
on grounds of corrupt practices ? (interrup-
tions).

SHRI D. N. PATODIA : How can such
questions be allowed ?

MR. SPEAKER :
not over.

Even the election is

DR. RAM SUBHAG SINGH: As
regards my tour, it was purely non-official.
If anybody wants, he can see a copy of that
tour programme.

SHRI RANGA:
all the same,

You are a Minister
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DR. RAM SUBHAG SINGH : That can-
pot be helped. As regards Shri Patil’s
ﬂresence in the meeting, it is entlrely wrong,
because nowhere was Shri Patil 'present ini’
my meetings. As regards the third point,
nobody asked me for any faeilities,’ so
far as -railways are concerned, in those-
meetings.

AN HON. MEMBER : = Why did you
go there ? ’

DR. RAM SUBHAG SINGH : I went
there to address public meetings because it
is my habit. I wanted to canvass for the
Congress. For that I will go anywhere. 1
will go even to the constituency of Shn
N. K. Somani to try to defeat him.

SHRI RA_NQHIR SINGH : What about
my last question—using this as materia for
an election petition against Shri 8. K. Patil ?

DR. RAM SUBHAG SINGH : That
may be lhe strategy of Shri Somani.
SHRI S. KANDAPPAN :.. k.am-very_.

sorry that even afler the objections rzuscd»
by so many leaders of the opposition and -
some of the remarks that you were: pleased:
to make. the Minister. has not. thought:it fit
at least to express regret over the retort
he made, which was-in bad taste.” If thése
things are allowed to be perpetrated, then
there can not be any scope for us to ask
questions on the floor of the House because,
after atl, we are guided by press reports or
comments made in the press. If the
Ministers are allowed to accuse us, or cast
aspersions on us for quoting newspaper
reports, as was done in the case of shri
Somani, it will be very difficult for us to
With this
preface, I would like to ask this straight
question. - When' ‘the * Ministers ' ‘tour a
constituency during an election it is inevi-
table that public may go to them, represent
certain matters or make some demaads. and
the Minister, in his turn, either in the
meeting, in the press conference, in a group
discussion or aside may make a few obser-
vations atout the representations made to
him. So, is the Central Government pre-
pared, in consuitation with the State
Governments and major political parties in
the country, to see that a healthy practice is
established whereby the Ministers do not go
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for clection campaign during bye-elections
and the Ministry as a whole will resign three
months before the genzral elections ?

. DR.RAM SUBHAG SINGH : I have
no regret which he expects me to express
here. -1 am not full of karuma. As you
know, he should- have taught the gospel to
his own Ministers who went to Nagarcoil
constituency.

SHRI S. KANDAPPAN :
prepared. That is why I put a straight
question, whether the Centre is prepared to
take up the matter. It is a matter of all-
India issue.

st @ Ao TSl : AW A,
afy IR #E AaETaT a far @b
FT 98 a7 qY & {5 9w 9 dfew 1
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wEEd Er Jg ey fFosiaw
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We are

o W gAw fag : g aF awrH
% qufeafa &1 s 2, @ q<@ T aH
AT A § ) FAH FEIR FA N F v
qt, ¥gF It Ifeafa A faadr sasn
FHT - faely @it
HEATEA FT 89 8, AX-AF T wqrgar-
g0 gy § 5 vowrt Ywwa
T FU T AR § 5 AT wTRAT
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> wiag ¥ AAF qrg oy o wiaw
F g7 W, 99 I fo wigg @AM q@
qF JIgT TET AT FIHF T |

5 qo ®Yo IAST : AT HA
T 7 &5 FrIgT A £ Tarda [/ A
T, F4ifF T8t ard-gRFAT A § IR W
aF gu A sifaT § a7 a5 DI 7 7w
N I A Fgar agar g fF 3
srgt Y grzaraT 2 £ @l A A9
¥, 3 & A grdY 9T TE@FT A § aY
Famar Sgar g A ES o ¥ oar
AL LN

o 1w gan fag : wra o A ar
Y FT gA g7 § 1

[mwg‘m’ disr gu]

st fapfa fog : Sorers wdiEw; &
g AAAT AT § 6 Ty qneh A7 agi-
gk wEE ¥, Jg 9N ard-gdmaA
gt e, ag W WA aef F fafacex
o, § e oaEt 7. (smem) )

it Trrla A AT )L (EeR) ) -

st fpfa faw o faget o ot
FwOrfafy a9 Y 1 gw F fag
AT 7 Fg7 § g oy ?
fagmge & s snfwia ag TR E
f adi ? & arar A fr e
1§ Aar fraw qary o1 @) & fr 71 0
qrdf &1 WA &Y, 9 Fiad AL F g dT-
Figdt wAY &, gAT F qraeg { 3g w07
AR AT agl ¥ S FE fFagd @
N Ie@ & A F|T WA YT T F
e 2., (a0

SHRI S. KANDAPPAN : I have thrown
a challenge. Let the Centre be prepared
10 -come out with rules and regulations and-
even to amend the election laws or the
Constitution. We are prepared.



43 Oral Answers

st Wy fewd : weaw wERE, A3
SAERETTEMEAIQE ?

JuTenwm WA : A9 9W qfgw
et T e ?

it fafa fas : & ag ST T
g & dw o w1 FEem § W) W
Ffg AR & azr, AN A fEiRvg @
@At AT ¥ wg A ¥ Y A
Fgar ? ¥4 99 WY F1E ggE AT R
fafrees TR #i% & at i ag
graT & fga &t I af s ? 9w
Sat & fag Y am Fr A @ fag
N 1 FlT WE FIF qER AN AT

we?

o T gaw fag : IT1 W=, AT
qB1 & 9% fau & 3 9w oo e
A

St THTIAIT TN« JITA AR,
Hug A g oA & faafay & sy
A A9F A9 § AT agar § A
Fgar ag & i A1 N W a7 99 N
T AT 9F @ & AT IT-FATT 99
g &Y, faay fedt ardf g S qa &
ogT JEAT & AT faver F qer § 99 Imar
g aqr FE 9T T@ IFT FT IT-FAT
I W At Ay vk e afm fAw
arael fa¥ Fow H gz wAAT A
A FT TWIF 93T &1 AT F4T 39 q&A §
Tq IFTL FY I qLITNT ) FAR
g5 fr @ qifede o @k fag s
qATar 91 ?

3o W gan fag : fed #1 qar
qare ag IS ARy 9v )

SHRI HEM BARUA : 1 know that the
minds of the Congressmen at the moment
are disturbed because of the fire in the
Conference Pandal, and that is manifested
in the agitation that is given vent to on the
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floor of the House. Their minds are dis-
turbed. Whatever that might be, may I
know from the hon. Minister why, when the
news appeared in the Press about his
indulgence in malpractices and all sorts of
assurances in that particular constituency,
the Minister did not take the trouble of
contradicting the newspaper report imme-
diately ?

DR. RAM SUBHAG SINGH : Actually
the truth is that I have not so far seen the
report that appeared in any paper. When
I returned to Delhi, there was the meeting
of the National Development Council.
After that, I went to Bihar and I returned
yesterday ; when I came yesterday, I got
this Short Notice Question. I was surprised
why they cooked this story, because, I am
honest enough not to say anything wrong.
The I start indulging in any wrong
practice, I will get out of the House and do
it. 1 did not say in Chhapi meeting any-
thing which might even indirectly amount
10 giving any railway concession to anybody.
Therefore, I get agitated when I hear so
many things which are fabricated unneces-
sarily with a view to maligning the Congress
candidate there. (Imterruption) 1 went
there, but I did not say anything about
Railway.

ot Ay (@A : IqTens WA, W
A g AT ¥ foag JAE fo =0 uw
gwn fag A sl I A9 AW FA FY
ST ATET ALY AT

w0 T gAn fag : afas o ad
TTET |

ot wy famd : g¥ gt & fF oA
N ifrR ey & fFem
M@ RiF AR Y
o< g fag ) mar fe A ot wawer
siigaraa a3 far @Y & qgar T g
fF aar %1 wgzw @ @ FT oA FW
fF a7 q¥ F1E 39 aG FT AR 9T,
Iz a1 5 dwd omw § AR e
TN ® ¥ I a3g #1 4@ T afF w@-
TS R A A O R ag X wH @
@ § 9R ¥ ywifaa @ afew qgg 91
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Az F? AW WERT A T A F
qqT AT E ? WAL AL WA AT |
AT 9T AN AW@H TN § AT JoTa
dwas @ # grogt 9gt W ag @ A A,
QI F 97 gIA A+ afwaq av ofsqs
fmiw wrfwa ar o s 1, Ig FRr I
f& ey @ aE a1 wEEA TR e
A 7 qrfeqt qrgw gardy gAr § A, W
Tq g FT GATET AT FIq 7

o Twgww fag ¢ & fasgw e
&7 § FgT Arga § f5 w5 92 o, @e-
FT G X N g&  wAH, = arfew
¥ & 7, o7 & fedt wAr H--

it Ay fowd : ag A 7w foan

3o Tgan fag : F A m@Ead
Faydsgmgfesll @ W F
g o fFdt @ # | w1 wmeaEd
adl faa, o 7 fodt ¥ oY aami
g gar &

stay fomd : T A agEma &
e Hagaw g § far
w1 foar -

MR. DEPUTY-SPEAKER : On the floor
of this House he has contradicted that
entirely it is a fabrication.

it Ay ford : ERTFRTAGA R fR
TEATL 9 JAIAFfAT FE 7 g ¥
ALHR &7 qg I W & 5 79 38 awg
NTET 9 A § a7 ofeew Fam
mfeax ox famar @ fe aod gEae
# 9 3g faar § ag ™a &) @ Fv
A & fF ag ara g ?

o TR guw fag : w9 IF e
aea QA g F oA fe i
NI - -

st oy fawd : & @ow @ oaw
aar g, M AT A Iy § fF oqw
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TOF! FARTT wgd ? Fagar g f
AT TS GATAT F 1

o TR gAn fag : & say fowa &
Fqg AT #3471 § fF ag gk afsaw
fedran mfew< 81 917 AR g I
¥ #g fear w31

SHRI S. K. TAPURIAH : When the
Defence Minister was contradicted by the
Extcrnal Affairs Ministry it was clarified.
One Ministry can be clarified by another.
Why not the Railway Ministry clarify it.

off Tordiie fag ¢ @@ surer &
frraraTmiraggee i sg WE

SHR1 A. S. SAIGAL : May I know
as to what is the basis of the views expressed
by the hon. Member ? How has the
question been admitted ? Was it taken that
whatever is published in the
correct ?

papers is

it ay oWy : 73 aga T@d AT
FLREN

DR. RAM SUBHAG SINGH: ltisa
fact that this is totally incorrect.. This
question is based on incorrect assumption.

SHRI K. LAKKAPPA : In democracy
we must have free and fair elections. I was
also told sometimes that Dr. Ram Subhag
Singh is very good. But, unfortunately he
has gone there at the time of elections and
he has also conceded and confessed that he
has gone there to canvass for a party. The
fact whether he has given a promise to the
voters at the time of elections—is it a corrupt
practice or not ? Let it be investigated.

So far as other aspects are concerned,
he has no answer and he could not answer
this House. Mr. Kandappan put a specific
question whether this Government would
formulate certain terms at the time of
clections and whether a Minister should
resign or they should have a certain code of
conduct to have free and, fair elections in
this country. Even here in this House it is
said that there should be free and fair
clections in this country. But unfortunately
this Government has not come out with any
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assurance. He said that our Party also
canvassed in the Nagercoil elections. The
Opposition Political Parties are prepared to
have a dialogue with the Central Government
to create certain norms and a code of
conduct at the time of elections, and
whether a Minister having so much power
can canvass. 1Is the Government of India
prepared to have a dialogue with the
political parties to crcate some healthy
conventions in this country ?

DR. RAM SUBHAG SINGH : This
dialogue was already held. A meeting
convened by the hon. "Home Minister
where all the opposition parties were
represented. And, it was held precisely
with a view to creating a code of conduct.
And now I come to the - other points and |
may say, I made no promise ; I gave no
concession and I am.not preparcd to make
any, confession.

"L wigTo Ao faardt : & =0 TW guT
fag & WA AN FAQW AL, q.F AR
6T & A AT AT § 6 swag 9w

&1 A o ) Al § At Iy We Tar

fa& ot s aafar @ @A ) faem &2
foran 5 ag 1@ T AT T AR gz @
FT faQs 59 & AT T4 W AR Hqog
quz Fge gred ad, F4T 4g a1 g g !

1o Tw gaw fag : I oW ¥ Qar
gt ar-adl ag @ ¥ 73 awar Afs
qIUN FY AT faega ad &)
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far fawfaama enfoa w03 w1 fady
frar & ;

(@) afz gi, ar aeqeardt satw aar
& R

(1) ag gfafiag =<1 & fad fs
I frafraras # [y qar s
YR FT I aH-qfadqq-2g Ad
fat arirm 71 fRares sEaEr @ 9
g?

for awr gaw S s (s
o ¥o WTo Ao TA) : (F) M A

(@) =Y (7). 5z A I=aT)

fadsl ¥ ¥ W Al & aeat &
fad. g fve deami
¥ fasffa wer

*1323. st ATTE EwEw it
R H/AT FHIA
a1 fmen agr gaw v & ag
TOT F AT FLA fF

() 7ar s@ER F19a1 ¢ fF fagai
# ag W amfE wa F sfa
YT AT TAT T T FIWI A A
T=ai 71 fafeear oo Afwd faar &
fadr wg asmn Ty &, g fasa g
% fau fuifed #ter sga s Q% &
FITW 37 grA1 #1 fATw AT ggar 21

(@) afz g, oy #av fa3ai & a
At F1 ArEATEi g afifafa) @
e # WY g aF F AR 5@
PR IQAFTE; "X

(m) afz g, & faadt afe & w1
feare & sie afe agl, @ sa% s
s 7 ’

E mw%“tﬁ'ﬁ(ﬁoﬁoto
oo Mo ) : (F) ¥ (V) » SoNfAAD





